ADDENDUM TO FORM G ISSUED ON 3*° & 18" JULY, 2026
SIMARA FOODS PRIVATE LIMITED

INVITATION FOR EXPRESSION OF INTEREST FOR SIMARA FOODS PRIVATE
LIMITED LOCATED IN THE STATE OF MAHARASHTRA

OPERATING IN MANUFACTURING OF FOOD PRODUCTS, GRAIN MILL PRODUCTS
AND MILLING OF DAL (PULSES) AND DEALING IN IMPORT OF AGRICULTURAL
COMMODITIES IN THE STATE OF MAHARASHTRA

(Under Regulation 36 A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

S.NO. | RELEVANT PARTICULARS
1. Name of the corporate debtor along with | SIMARA FOODS PRIVATE LIMITED
PAN & CIN
CIN: U51101MH1993PTC073090
PAN: AABCM9356K
2. Address of the registered office Office No.7, Floor 4th, Plot 237/243, Barar
House, Abdul Rehman Street, Sutar Chawl,
Mandvi, Mumbai City, Mumbai,
Mabharashtra, India, 400003
3. URL of website NA
4. Details of place where majority of fixed | Details regarding the same can be obtained
assets are located from the Resolution Professional through
email at cirp.simarafoods@gmail.com
5. Installed capacity of main products/ services | Details regarding the same can be obtained
from the Resolution Professional through
email at cirp.simarafoods@gmail.com
6. Quantity and value of main products/ services | INR 14.56 Crores (Appx.) as per the
sold in last financial year Audited Financial Statements for the FY
2024-25
7. Number of employees/ workmen Details regarding the same can be obtained
from the Resolution Professional through
email at cirp.simarafoods@gmail.com
8. Further details including last available | Further details including last available
financial statements (with schedules) of two | Financial Statements (with schedules) of
years, lists of creditors are available at URL | two years, lists of creditors can be obtained
from the Resolution Professional through
email at cirp.simarafoods@gmail.com
List of Creditors is available at
https://ibbi.gov.in/claims/claim-
process/US1101MH1993PTC073090
9. Eligibility for resolution applicants under | Eligibility = criteria ~ for =~ Resolution
section 25(2)(h) of the Code is available at | Applicants can be obtained from the
URL Resolution Professional through email at
cirp.simarafoods@gmail.com
10. Last date for receipt of expression of interest | Revised Date — Wednesday 02.09.2026
(as extended from earlier date of
03.08.2026)
11. Date of issue of provisional list of | Revised Date — Saturday 12.09.2026

prospective resolution applicants

(as extended from earlier date of
13.08.2026)




12. Last date for submission of objections to | Revised Date — Thursday 17.09.2026
provisional list (as extended from earlier date of
18.08.2026)
13. Date of issue of final list of prospective | Revised Date — Sunday 27.09.2026
resolution applicants (as extended from earlier date of
28.08.2026)
14. Date of issue of information memorandum, | Revised Date — Friday 02.10.2026
evaluation matrix and request for resolution | (as extended from earlier date of
plans to prospective resolution applicants 02.09.2026)
15. Last date for submission of resolution plans | Revised Date — Monday 02.11.2026
(as extended from earlier date of
02.10.2026)
16. Process email id to submit Expression of | cirp.simarafoods@gmail.com
Interest
17. Details of the corporate debtor’s registration | Registered as Small Enterprise in the State
status as MSME. of Maharashtra vide Udyam_Registration
Number:
UDYAM-MH-19-0174404

*4Above timelines are subject to CIRP period extension/exclusion.

Navin Khandelwal
Resolution Professional

Reg. no. IBBI/IPA-001/1P-P00703/2017-18/11301
AFA valid till 31.12.2026

Date: 01.08.2026
Place: Indore

Process Specific Email ID: cirp.simarafoods@gmail.com
Registered Email ID: navink25@yahoo.com

Address of Resolution Professional registered with IBBI:
206, Navneet Plaza, Old Palasia,

Indore, Madhya Pradesh, 452018
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DISCLAIMER

The Free Press Journal does not
vouch for the authenticity or veracrry
of the claims made in
advertisement published in thls
newspaper. Readers are advised to
make their own inquiries or seek
expert advice before acting on such
advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law o tribunal within India or abroad
for any alleged misleading or
defamatory ~ content or claim
contained in any advertisement
published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free
Press Journal has no role to play.

NOTE

Collect the full copy of Newspaper
forthe submission in passport office.

ANGE OF NAME J#

| HAVE CHANGED MY NAME FROM
VAIDEHI  VASUDEV NAVALKAR TO
VAIDEHI RAKESH RANE AS PER
GAZETTE NO. M-26210194 CL-569

JYOTI NARENDER OCHANEY W/O
IARENDER RAMCHAND OCHANI R/O
602, AURA (TOWERT), NEW CUFFE
PARADE, WADALA, MUMBAI 400037,
CHANGED MY NAME AS JYOTI
NARENDRA OCHANI VIDE AFFIDAVIT
DATED 29.07.2026 CL-623

NARENDER RAMCHAND OCHANEY
R/0 602, AURA, NEW CUFFE PARADE,
WADALA, MUMBAI 400037, CHANGED
MY NAME AS NARENDRA RAMCHAND
OCHANI VIDE  AFFIDAVIT ~DATED
29.07.2026 CL-624
| HAVE CHANGED MY NAME FROM
DEEPALI PRAVIN NAIK TO DEEPALI
WANGESH DEOKAR BHOSALE AS PER
HAR GAZE

-

ASHTRA
M-26192656). CL 803

| HAVE CHANGED MY NAME FROM
MUHAMMAD RIAZ DHEELA (OLD
NAME) TO RIYAZ ABDULJABBAR DHILA
NEW NAME). AS PER AFFIDAVIT NO
93AB 438503 DATED 20 JULCLQ%S

| BHAGHALAXMI MAHESH P LEGALLY

WEDDED SPOUSE OF JC-767388P SUB

MAJ PAWAR MAHESH MADHUKAR,

PRESENTLV RES\D\NG AT FLAT NO 506,
S|

IDDHI SRA
CHSL BLDG N Y ROAD,
CHECK NAKA, GOREGAON (EAST).

MUMBAI 400063 HAVE CHANGED MY
AME FROM lﬁQGHALAXM\ MAHESH

AND DATE OF BIRTH FROM 11/07/1977
TO 11/07/1978 VIDE AFFIDAVIT DATED
29/07/2026. CL-15
| HAVE CHANGE MY NAME
KHALEDC SHUJAUDDIN
SMT. NASEEM SHAJAUDDIN NAGAMIA
AS PER ADHAR CARD NO
703608773523 CL-250
| HAVE CHANGED MY NAME FROM
TEJASHREE _ VILAS ~ TAYAD
TEJASHREE TUSHAR SONAWANE AS
HARASHTRA  GAZETTE
(MR -261 76262) CL-405

ROM

3

F
NAGAMIA TO D

| HAVE CHANGED MY NAME FROM
MOHAMMAD SHAHID KHAN KHAN
0LD NAME) TO MOHAMMED SHAHID
MOHAMMED ANEES KHAN (NEW
NAME). AS PER AFFIDAVIT NO 89AB
343557 DATED 13 JUL 2026 CL-811

IN THE COURT OF 4TH
JT. CIVIL JUDGE (S.D.)
KALYAN AT KALYAN
MARRIAGE PETITION NO. 1479/2025
Avneet Kaur Saini

Wio. Zorawar Singh Saini .. Petitioner

Versus
Zorawar Singh Kamaljit Singh Saini

IN THE COURT OF SMALL.
CAUSES AT MUMBAI
RAE. & R. SUIT NO. 507 OF 2026
1. M/s. Indu Enterprises, Registered

Partnership firm Having office at 504/505,

Dattatray Annex, LT Road, Opp. Railway

Station, Mulund(E), Mumbai — 400081
2. Mr. Anish Balkarishna Joshi Age 44
yaars, Oce. Busi

PUBLIC NOTICE

Notice is hereby given that my Clent is
intending to purchase Flat No. B-408, Apna
Ghar Unit No. 15 C.H.S.L., Paramount, Bldg.
No. 44, Swami Samarth Nagar, Cross Road No.
1, Lokhandwela Complex, Andheri (Wes),

Mumbai - 400053 adm. Built-up 645 sq. ft.,

\d bearing CTS No. 1/12, Survey

To.

Zorawar Singh Kamaljit Singh Saini
Flat No. 1/103, Jimmy Tower,

Gyan Vikas Road, Near Teen Tanki,
Koparkhaime - 400 709.

Whereas the service of Summons could not
be affected in the ordinary manner, And
whereas the Application for Subsfituted
Service has been allowed by the ic 4th Jt.
il udge, . Divion, Kalyanan 10 uly

And Whereas the Pefitioner abovenamed
has filed the above Petition inter alia prayed
for 1ai Decree of Divorce and Dissolution of
lemnized on 28-12-2016 ufs.

1311} 1\-3) and uls. 13(1)1r-b) of The Hindu
Marriage Act, 1955, (b) Permanenermonm
() Resrdence Orderuls. 12.and 19 of PWI

ct, (d) Decree for custody of Miss Hareen
and (e) Interim Reliefs as prayed for in the
Petition.
You are hereby summoned to appear and
directed to file your Written Statement within
30 (thirty) days from the service of Summons
before the Hon'ble Court in person or by a
Pleader duly instructed and able to answer
all material question relating to the Pe(rlron‘
or who shall be accompani
person, able to answer all such questions. on
the 15th day of September 2026 at 11:00
a.m. toanswer the claim and as the day fixed

| AM CHANGING MY NAME FROM
KAVITA KAMALKUMAR BARJATYA TO
KAVITA BARJATYA FOR PASSPORT
ISSUANCE. CL-820

| HAVE CHANGED MY NAME FROM

4 PATHAN SAMEENA RASOOL KHAN TO

SAMINA SHAHED ALI SAYYAD AS PER
0CUMENTS. CL-820 A

I, VAISHALI ASHISH MAHADIK BORN
ON 14/04/1986 RESIDING AT ROOM NO.
295, M H B COLONY, ADARSH NAGAR,
OSHIWARA, MUMBAI 400102 HAVE
CHANGED MY NAME TO ANNAYA
ASHISH MAHADIK VIDE GAZETTE
REGISTRATION NO. M-26205779, 23 -
29 JULY 2026 AT MUMBAI.  CL-830

for your appe the final
disposal of the Petition, you must be
prepared to produce on that day all the

3. Mr. Mandar Dattatray Vaidya age — 53
years, Occ. Business Adult not known Both
the parters OF M/s. Indu Enterprises,
Registered Partnership firm, Having office at
504/505, Dattatray Amnex, LT Road, Opp.
Railway Station, Mulund (E), Mumbai —
400081 e Plaintiffs
VERSUS

M. Bhaskar Shetty, Full Name Not Known,
Age- Adult, Oce- Not Known, Room No. 2,
Hari Niwas, A Wing Mhatre Nagar, Mithagar
Road, Mulund (East), Mumbai - 400081
Defendant

To,

The Defendant abovenamed,

WHEREAS, the Plaintiffs abovenamed have
instituted the Defendant

No.41, Vlllage Oshiwara, together with Shares
bearing Distinctive Nos. 596 to 600 of 050/~
each under Share Certificate No. 120
(hereinafter referred to as the "Said Flat") from
Mr. Soumendu D. Guha.

Thetitle of the Said Flatis traced as follows:
M/s. Samartha Development Corporation
(Builders), by Articles of Agreement dated
30.06.1982 and Supplementary Agreement
dated 23.10.1983, sold the Said Flat to
Mr. Habibullah Mohammed Showghi Yezdi.
Thereafter, by a Sale Agreement dated
07.04.1994, the Said Flat was sold to Mr.
Dibyendu Kishore Guha and Mrs. Gayatree
Guha.

praying that this Hon'ble Court be pleased to
direct the Defendant to give quiet, vacant and
peaceful possession of the Suit Premises i.c
Room No. 2, Hari Niwas, A Wing, Mhatre
Nagar, Mithagar Road, Mulund (East),
Mumbai — 400081 admeasuring around 270
Sq. Ft. and that this Hon'ble Court be pleased
to order and direct the Defendant to pay the
arrears of rent from May 2013 till demolition
of the said building in the month of April,
2023 for an amount of Rs. 37,261/~ (Rupees
Thirty Seven Thousand Two Hundred & Sixty
One ‘Only) along with 15% interest and
further il final disposal of the suit as per
section 15 of the Maharashtra Rent Control
Actand further il the disposal of the suit and
for such other and further reliefs as prayed in
the Plaint.

witnesses upon whe idence and all the
documents upon which you intend to rely in
support of your defence.

Take Nofice that, in default of your
appearance on the day before mentioned,
the Pefition will be heard and determined in
your absence. You may obtain the copy of
the Petition from the aforesaid Hon'ble Court
orfrom the office of the Advocates.

Given under the seal of the Hon'ble Court,
Registrar

Civil Judge

OF DRT

N/NOTICE BOARD

EXH NO.: 67

PROCLAMATION OF SALE

OFFICE OF THE RECOVERY OFFICER
DEBTS RECOVERY TRIBUN,
2nd FLOOR, MTNL BHAVAN, COLABA MARKET, COLABA, MUMBAI

AL-1, MUMBAI

tofile your Writren
Statement within 30 days from service of
summons and appear before the Hon'ble
Judge presiding i Court Room No. 10, lst
Floor, New Annex Building, Small Causes
Court, Lokmanya. Tilak Marg, Mumbai - 400
002, in person or by an authorized Pleader
duly instructed and able to answer all material
questions relating o the suit or who shall be
accompanied by some other person able 1o
answerall such questions on 6th August, 2026
at 245 pm., 1o answer the abovenamed
Plaintiff, and as the day fixed for your
appearance is appointed for the final disposal
of the suit, you must be prepared to produce
all your witnesses on that day and you are
hereby required to take notice that in default
of filing the Written Statement or your
appearance on the day before mentioned, the
suit will be heard and determined in your
absence and you will bring with you or send
by your Pleader, any documents on which you
intend torely in support of your defence.

You may obtain the copy of the said Plaint
from Court Room No. 10 of this Hon'ble

Court

Given under the seal of the Court
this 17th day of July, 2026.
sdi-

WrDit i
29.09.2012, leaving behind his wife Mrs.
Gayatree Dibyendu Guha, daughter Mrs.
Sushmita Satyendranath Dutt, and son Mr.
Soumendu D. Guha as his only legal heirs. Mrs.
Gayatree Dibyendu Guha expired intestate on
31.05.2018, leaving behind her daughter Mrs.
Sushmita Satyendranath Dutt and son Mr.
Soumendu D. Guha. Mrs. Sushmita
Satyendranath Dutt expired intestate on
14,00.2025, leaving no surviving legal heirs,
her husband Mr. Satyendranath Dutt having
predeceased her on 28.04.2011, and the
couple having died issueless.

Mr. Soumendu D. Guha thereafter obtained
Letters of Administration from the Hon'ble High
Court of Judicature at Bombay in Testamentary
Petition No. 6067 of 2025 pursuant to Order
dated 02.04.2026. by a Transfer

IN THE COURT OF SMALL
ISES AT MUMBAI
RAE. & R SUIT NO. 586 OF 2026

I. M/s. Indu Enterprises, Registered
Partnership firm Having office at 504/505,
Dattatray Annex, LT Road, Opp. Railway
Station, Mulund (E), Mumbai —400081.
2. Mr. Anish Balkarishna Joshi Age Adult,
Oce. Business Adult notknown
3.Mr. Mandar Dattatray Vaidya Age Adult,
. Oce. Business Adult not known Both the
partners OfMs. Indu Enterprises, Registered
Partnership firm, Having office at 504/505,
Datatray Annex, LT Road, Opp. Railway
Station, Mulund (E), Mumbai—400081

weon Plaintifrs

VERSUS
Mr. Shamrao Kamlakar Gholatkar,
Adult, Oce- Not Known, Lastly residing at
Room No. 37, A Wing, Hari Niwas, Mhatre
Nagar, Mithagar Road, Mulund (East),
Mumbai-400031

...... Defendant

To,

‘The Defendant abovenamed,

WHEREAS, the Plaintiffs abovenamed have
instituted the Defendant

www.freepressjournalin

PUBLIC ICE
NOTICE is hereby given that our clients i.e.
(1.) Shri Shivshankar Chunilal Joshi, (2.) Smt.
Geeta Shivshankar Joshi, (3.) Shri Yogesh
Shivshankar Joshi, (4.) Smt. Tara Yogesh
Joshi, (5.) Shri Jatin Shivshankar Joshi and
(6.) Smt. Alpa Sachin Jani alias Alpa
Shivshankar Joshi (“the Joshi's) had entered
into a Memorandum of Understanding
dated 09.11.2020 (“the MOU”) with (1) Sunil
Ramdhari Mittal, (2) Sushma Sunil Mittal,
(3) Prateek Sunil Mittal, (4) Upasana Prateek
Mittal (“Mittals”) (having address at A-302,
The ARK Building, NIBM Post Office Road,
Pune - 411 060) in respect of the properties
detailed thereunder.

Mittals having committed various
breaches of the obligations/terms and
conditions of the MOU, the Joshis have
by 2 Notice dated 09-07-2026 terminated
and cancelled the MOU.

The Joshi's have not dealt with or executed
any deeds/documents in respect of lands

praying that this Hon'ble Court be pleased to
direct the Defendant to give quiet, vacant and
pescel pssession of the Su Premiss e
Room No. 37, Hari Niwas, A Wing, Mhatre
Nagar, Niithagar Road. Mulund. (East),
Mumbai — 400081 admeasuring around 270
Sq. Ft. and that this Hon'ble Court be pleased
10 order and direct the Defendant to pay the
arrears of rent from December 2014 till
demolition of the said building in the month of
April, 2023 for an amount of Rs. 37,261/~
(Rupees Thirty Seven Thousand Two
Hundred & Sixty One Only) along with 15%
interest and further tll final disposal of the
suitas per section 15 of the Maharashtra Rent
Control Actand further till the disposal of the
suit and for such other and further reliefs as

Deed dated 22.04.2026, duly registered under
Registration No. MUM31-9412-2026 dated
22.04.2026, the Said Flat was transferred and
vested absolutely in the individual name of Mr.
SoumenduD. Guha.

Any person or persons having any claim, right,
title or interest of whalsoever nature in respect
of the Said Flat and/or the shares attached
thereto by way of sale, mortgage, charge, lien,
lease, tenancy, license,

Youare hereby summoned o file your Writien
Statement within 30 days from service of|
summons and_appear before the Hon'ble

Floor, Old Building, Small Causes Court,
Lokmanya. Tilak Marg, Mumbai - 400 002, in
person or by an authorized Pleader duly
instructed and able to answer all material
questions relating to the suit or who shall be
accompanied by some other person able to

57 Acre bearing
Gut Nos. 215,188, 181, 303 at Aarangaon
at Yevati and Gut no 131 of Village Kadus,
Taluka Pamer, District Ahmednagar (“the|
said Property”) till date with the Mittals|
and as such Mittals have no right, title,
interest and claim thereon.

The Public is hereby warned not to deal
with Mittals in any manner in respect of
the said Property as they have no right,
title and interest subsisting on the said
Property. Further, our clients shall not be
liable/responsible for representation or,
dealing with Mittals in respect of the said
Property. Public at large is hereby warned
not to deal with the Mittals in any manner,
and if they do so they shall do so at their
own risk, and such dealing shall not be
binding upon the Joshis. And as such no
party or person should deal with them
in respect of the said Property described
in the Schedule hereunder written.
Dated this

3rd day of Aug 2026.

WRTGH T aftt

www.navshakti.co.in

3 PUBLIC NOTICE o

One of our members Shri Dhananjay A.
Athavale has applied for the issuance of
duplicate share certificate to him pertaining
1o flat no.10, Suruchi (Vile Parle) CHS Ltd.,
Sant Janabai Road, Vile Parle East, Mumbai
- 400 057 as the original share certificate
held by him being Share Certificate No. 8
representing 5 shares bearing nos. 36 to 40
(both inclusive) has been lost. If any
person/entity has any claim or demand over
or in respect of the said Share Certificate or
any objection of whatsoever nature against
the issuance of duplicate Share Certificate,
he/she shall intimate the same in writing to
the undersigned with supporting
documents within 14 days from the date of
publication of this notice. Any objection or
claim received after 14 days or a claim or
objection received without supporting
documents will not be entertained.

(Chetan A. Sowani)

Secretary

Suruchi (Vile Parle) C.H.S. Ltd.,

Sant Janabai Road, Near Utkarsha Mandal
Hall, Vile Parle East, Mumbai - 400 057.

succession, gift, trust, maintenance,
possession, easement, agreement, decree,
order, or otherwise, are hereby required to
intimate the undersigned in writing, together
with documentary proof in support of such
claim, within 14 (Fourteen) days from the date
of publication of tis Notice, faiing which such
claim, if any, shall be deemed to have been
waived and/or abandoned, and my Client shall
complete the proposed transaction without any
further reference to such claim
Date: 03-08-2026
Place: Mumbai
Dr. Adv. Jyoti A. Panickar
17A Lower Ground, A Wing,
Express Zone Commercial Hub,
Mumbai Off Westem Express Highway,

answer st, 2026

12495 pm, lo answer the aboveramed
Plaiot. and s the day fixed for your
appearance is appointed for the final disposal
of the suit, you must be prepared to produce
all your witnesses on that day and you are
hereby required t0 take notice that in default
of filing the Written Statement or your
appearance on the day before mentioned, the
suit will be heard and determined in your
absence and you will bring with you or send
by your Pleader, any documents on which you
intendtorely in supportof your defence.

You may obtain the copy of the said Plaint
from Court Room No. 06 of this Hon'ble
Court

Given under the seal of the Court

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX
ACT,1961, READ WITH RECOVERY DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993
T.R.P. No. 380 OF 2016 DATED: 24.07.2026

State Bank of India .. Certificate Holders

Vis

M/s Sagar Plastics ]-..Certificate Debtors

CDNo.1 MI/s Sagar Plastics,
Having its office at 7/B, Hind Saurashtra Industrial Estate,
Marol, Andheri East, Mumbai.
CDNo.2 Mr. Bansi K. Manchandani (Guarantor)
Residing at 503, Neelam CHS Ltd, Versova, Mumbai 400061.
CDNo.3 Mr. Poonam Bansi Manchandani (Guarantor)

Residing at 503, Neelam CHS Ltd, Versova, Mumbai 400061.

Whereas Hon'ble Presiding Officer, Debts Recovery Tribunal No. 1, Mumbai has drawn up the Recovery
Certificate in Original Application No. 160 of 2006 for recovery of of Rs.71,23,475/- (Rupees Seventy-One Lakhs
Twenty-Three Thousand Four Hundred and Seventy Five Only), with interest and cost from the Certificate
Debtors and the amount due to the Applicant, i.e. State Bank of India., a sum of Rs. 8,95,49,606.77/- is recoverable
together with further interest and charges as per the Recovery Certificate/Decree as on 23.06.2026.

And whereas the undersigned has ordered the sale of the property mentioned in the Schedule below in
satisfaction of the said certificate.

Notice is hereby given that in absence of any order of postponement, the said property shall be sold on
17.09.2026 between 2:00 pm to 4:00 pm (with auto extension clause in case of bid in last 5 minutes before closing,
if required) through public e-auction wherein biding shall take place through “On line Electronic Bidding” through the
website www.bankeauctions.com of 1 India Pvt. Ltd. having address at 3rd floor, Plot No. 68, Sector-44,
Gurugaon, Haryana, Pin 122003. Contact Person: Bhavik Pandya, Mobile No. +91 8866682937, E-mail:

com & com. The intending bidders should register themselves
on the website of the aforesaid e-auction agency well in advance and get user ID and password for uploading of
requisite documents and/or for participating in the open public e-auction.

For further details contact: Mr. Rambhau Taktewale, Chief Manager Mobile: 9561064635, Representative
of Certificate Holder.

Malad (East), Mumbai - 400 097.

this 16th day of July, 2026.
sdl-
Registrar

Registrar

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN that our client has instructed us to investigate the ownership
right, fitle and interest of Shubhsneh Shreepati Bayview LLP, a limited liability
partnership incorporated in Maharashtra and having its registered office at 4th Floor,
Runwal & Omkar Esquare, Off. Eastemn Express Highway, Opposite Sion - Chunabhatti
Signal, Sion (East), Mumbai 400 022 with respect to all those pieces and parcels of lands
bearing (A) Cadaslral Survey No. 5/59 of Girgaon Division admeasuring 143.81 square
meters together with the structure standing thereon known as building 260-H (commonly
known as ‘Mubarak Buiding); AND (B) Cadastral Survey No. 6A/59 of Girgaon Division
760.81

Districtof Mumbai (“said Land”).

together with the structt
building 260-D, aggregately admeasuring 904.68 square meters lying, being and situated
at Jay Shankar Seth Road, Girgaon, Mumbai 400004 in the City and Registration Sub-

The said Land together with building 260-H and building 260-D (“said Buildings”) are
hereinatter collectively referred to as “the said Property”. The said Property is more

known as

Our client has also instructed us to |nvesngate the tenancy right, nﬂe and interest of

written,

ABHYUDAYA CO-OR BANK LTD.

Second Schedule hereunder written.

(Under Section 13(2) of the Securitisation & Reconstruction of Financial Assets & Enforcement of Security Interest Act,
2 (SARFAESI Act) read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002)
Whereas, the undersigned being the Authorised Officer of the Abhyudaya Co-op. Bank Ltd. under SARFAESI Act, 2002 & in
exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
Statutory Notice under section 13(2) of the said Act, calling upon the Borrﬂwer/Guaranlors torepay the amounts mentioned in the
Notice, wit date ofthe Notice, as per details gi\ thi be served on
the concerned borrowers/ Guarantors.

Multi-State Scheduled Bank)
Recovery Dept. Shram saralya Bldg., 63, G.D.Ambekar Marg, Parel Village, Mumbai — 400 012. thereof, whether by way of sale, transfer,
Tel. 8591948712, 8169452713/719 , Email : bank.in fenancy, sub-t
STATUTORY NOTICE

260-H (Mubarak Building) (“sald Unlls") more particularly descrrbed in the

All persons claiming or having any share, right, title, estate, interest, claim or demand of any
nature whatsoever into, upon or in respect of the said Property and/or the said Units or part

. lease, sub-lease, lis pendens, license, morigage,
hypothecation, pledge, guarantee, easement, inheritance, share, acquisition, partition, gift,
devise, lien, maintenance, bequest, trust, covenant, possession, injunction, loans,
advances, attachment, covenant or beneficial interest under any trust, right of prescription
or pre-emption or under any contract/agreement for sale or other dispositions or pending
litigation, family arrangement / settlement or under any decree, order or award pass

any court or fribunal or otherwise of any nature whatsoever, including any development
potenal/ TOR thereof o upon any las / premiss /unts (o be consiucted on th sad

assignment, exchange, agreement, charge,

Property, i f law or
atits office at Mis. Wadia Gh:

of the same in wnlrng along with relevant documenlary pmol in that regard o lhe
n

, are, required i

However the Notice is hereby givento th d to pay to Abhyudaya Co-op. Bank Ltd., within 60 day:
from the date of publication of this notice the amount indicated herein below due on the dates togemer with runher interest and
charges as per the security document till the date of payment, under the loan/ and other d d executed by

the concerned persons as security for the borrower’s abligations under the said agreement and documents, the following assets

have been mortgaged chargedto Abhyudaya Co-op. Bank Ltd.
Sr. N Name of the Borrower Demand Notice Date & Particulars of Mortgaged Property
& Amount (Rs.)

been waived or abandoned.

1 Mr. Pankaj Bhuwaneswhwar Prasad
(Borrower & Mortgagor & Owner)

Notice Date 14.05.2026
NPA Date 15.04.2026

Room No. - 2 on Ground Floor of Building No. 8,
in KL — 5 Type, (admeasuring about 33.21 Sq.

Mrs. Poonam Pankaj Prasad Rs.12,38,944.50 Meters Built-up area) CIDCO Colony, Plot No. 3-E
(Co —Borrower) + further intrerest from |/ 3 of Survey /Gut No. 245 & 241, situated at
Mr. Rajesh Rama Chaudhari 01.05.2026 Sector -5/ E of revenue village Kalamboli in the

(Guarantor) Taluka — Panvel & District — Raigad 410218 ,
Mr. Sayyed Tanveer Ahmad together with furniture, fixtures and fittings,

Alth

For CSNo. 5/59

admeasuring 345 sq. ft. built up area on the
basement floor, In “B" Block of an industrial
estate known as Hind Saurashtra Industrial
Estate, situated at Andheri Kurla Road, Andheri
(East), Mumbai-400 059.

. The above-mentioned property or the lot as indicated above shall not be sold below the reserve price indicated

against it.

. The highest bidder shall be declared to be the purchaser of that respective lot. It shall be in the discretion of the

undersigned to decline/acceptance of the highest bid when the price offered appears so clearly inadequate as to

make it inadvisable to do so or for reasons otherwise to be duly recorded.

The public at large is hereby invited to bid in the said E-Auction. The online offers along with indicated EMD

for respective lof(s) is payable by way of RTGS/NEFT in the Account No. 31046784774, IFSC Code No.

SBIN0001821. In the name of SBI Churchgate Branch.

The intending bidders are required to upload self-attested copy of TAN/PAN card, Address Proof, Identity

Proof and other requisite documents along with Bid Form. The offer for more than one property shall be made

separately. The last date for submission of online offers along with EMD is 15.09.2026, till 4:30 p.m. The

physical inspection of the immovable property mentioned herein below may be taken on 09.09.2026, between

11:00 a.m. to 4:00 p.m. at the property site.

Bidders are required to submit the copy of the Pan Card, Address proof and identity proof, E-Mail ID, Mobile No.

and declaration if they are bidding on their own behalf or on behalf of their principals, and in the latter case, they

shall be required to deposit their authority and in default their bids shall be rejected. In case of the company, copy of
resolution passed by the board members of the company or any other document confirming representation/attorney
of th bmitted. All the along with duly filled in Bid Form and the proof of payment

of EMD sheuld be submitted before the Recovery Officer, DRT-I, Mumbai till 4:30 p.m. on 15.09.2026 in a

sealed envelope superscribing ‘T.R.P. No. 380 of 2016’ otherwise bid shall not be considered.

Once a bid is submitted, it is mandalory for the bidder to participate in the bidding process of the e-auction by

logging in on the e-Auction portal failing which their EMD can be forfeited to the Government if the undersigned

thinks it fit.

The successful bidder shall have to deposit 25% of his final bid amount after adjustment of EMD by next bank

working day i.e. by 4:00 P.M. in the said account as per detail mentioned in the Para 4 above.

. The successful highest bidder shall also deposit the balance 75% of final bid amount on or before 15th day
from the date of sale of the property. If the 15th day is Sunday or other Holiday, then on the first bank
working day after the 15th day by prescribed mode as stated in para 4 above.

In addition to the above, the successful highest bidder shall also deposit poundage fee with Recovery Officer-1,
DRT-| @ 2% upto Rs. 1000/- and @ 1% of the excess of said amount of Rs. 1000/~ through DD in favour of the
Registrar, DRT-l, Mumbai.

. In case of default in making payments within prescribed period, the deposit, after defraying the expenses of the
sale, if the undersigned thinks it fit, would be forfeited to the Government and the defaulting bidder shall forfeit all
claims to the property or the amount deposited. The property shall be resold, after issuance of fresh proclamation
of sale and the defaulting bidder shall be liable to make good of any shortfall or difference between his final bid
amount and the price for which it is subsequently sold.

. Prospective bidders are advised to exercise due diligence and satisfy themselves on title and encumbrances, if
any, over the property.

. The refund of EMD to the unsuccessful bidders at the close of auction shall be made only in the account number

mentioned by such bidder by the concerned bank within a reasonable period of time.

The property is being sold on “AS IS WHERE IS BASIS” AND “AS IS WHAT IS BASIS".

The undersigned reserves the right to accept or reject any or all bids if found unreasonable or postpone the

auction at any time without assigning any reason.

SCHEDULE

Description Of TheProperty To Be Sold With The Names Of
The Co Owners Where The Property Belongs To Defauiter
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Lot
No

Revenue
assessed upon

Detailsof any | Claims, if any, which have

other tothe

Landline No. (Office):-022-41611423 CO Mob No.9867977654. | Tel No: 022-41611423, E-mail id : team4.15859@sbi.co.in
[See Proviso to Rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
Assets under the F mAssﬂsand

Notice is hereby given to the public in general and in particular o he Borower(s) and Guarentors) tha the below Sescred
immovable property mortgaged / charged to (State Bank of Indi inthe Physical of which has
boen iaken by he Autharized Offce o Stato Bark o ndia, the secured Cradior il bo Sod on “AS 1S WHERE 1S BASIS, AS 1S
WHATIS BASIS. HERE IS” o ction of the charged SARFAESIAct,

002) for

Bank’

Outstanding Dues for Recovery of

Name of Borrower(s) which Property/ies is/are Being Sold

Name of Guarantor(s)

Mis. Govinda Industries Pt. Ltd.
501, Devpooja CHS Limited, North
Avenue Road, Santacruz (W),
Mumbai, Pin: 400 054.

102 Kakad Enclave, 9th Road,
Khar (W), Mumbai 400 052.

Rs. 12,72,12,404.72 (Rs. Twelve Crores Seventy Two
lakhs Twelve Thousand Four Hundred Four and Paise

SmtLata Prakash Kela Seventy Two only) as on 01.05.2019 + interest at
f 8

‘Smt. Abhilasha Yogesh Kela

Demand Notice Date:-02.05.2019

Names of Title Description of Date&Timeof |  ReservePrice | Cameorinf
Deed Holders Frnperly! = e-Auction: and EMD Details e

Flat No. 401, admeasuring 1600 sq. ft. of

carpet area along with the right of exclusive.

use and possess of the terrace

admeasuring of 1154 sq.ft. on the 4th floor Re price R

in the building known as “Dev Pooja” of Dev "1‘;:‘890 ':fn’ ) S

pooja Co-operative Housing Society B :z h""'

Limited, at North Avenue Road, Santacruz| ~ Date:- elow which the

(West), Mumbai-400 054 along with four|  18/08/2026 property ":' notbe

covered Garages bearing N . 3and| Time: - from sold 1410812026
Smt. Abhilasha |8, on the ground fioor of e said Building| 11:00 a.m. to [ Earnest Money Deposit |rrom 11 00 am
Yogesh Kela. Pe 4:00 p.m. with [EMD) to 4. 0& m N

that piece or parcel of land bearing PlotNo.|  unlimited 10% of the Reserve -00 p-m.

D-1 of the Private Scheme of Guzdar and extensions of 10 rice

being partly part of Plot No. 65 of the| Minutes each | I e.Rs.1,31,00,000/-

Santacruz Town Planning scheme no. IV i

and partly bearing survey Nos. 408 and Bid ';':ez":ﬁ";:o'?"m

309 adm 1,184,75 sqm of thereabouts of O

Village-Bandra, Taluka- Andheri, Dist-

Mumbai Suburban owned by Smt.

Abhilasha Yogesh Kela.

And Any Other P property towhich any other
ofanypart | propertyisliable | known particulars bearing
thereof onits nature and value

1 2 3 4 5

1 |Industrial Gala basement bearing No. 12 (B),| NotKnown Mortgaged Not Known
admeasuring 345 sq. ft. built up area on the Property
basement floor, In “B" Block of an industrial estate
known as Hind Saurashtra Industrial Estate,
situated at Andheri Kurla Road, Andheri (East),
Mumbai-400 059.

Given under my hand and seal on this 24" day of July, 2026

BMC Authority / Local Civil Body / Talathi.

Sub Registrar Concerned- CH Bank shall get the charge of the above mentioned property(ies) recorded in record of
this Sub Registrar concemed as per ruled.

Sd/-

(MAHESH KUMAR)
Recovery Officer
DRT-I, Mumbai

om)
Notary, N. M. Wadia Building, 2nd Floor, 123, Mahatma Gandhr Road, Fog, Mumbar
400001 with a copy marked to denzil.arambhan@wadiaghandy.com and

within 14 (fourteen) days from the date hereof, failing
which any such alleged right or claim shall be disregarded and shall be considered to have

THE FIRST SCHEDULE

(Description of the said Property)

pieces and parcels of land bearing Cadastral Survey No. 5/59 of Girgaon Division
admeasuring 143,81 square meters and Cadasiral Survey No. 6A/59 of Girgaon Division
admeasuring 760.87 square meters aggregately admeasuring 904.68 square meters
situated on JSS Road earlier known as Girgaon Road, Kranti Nagar, Girgaon Division,
Mumbai 400 004 in the City and Registration Sub-District of Mumbai, together with the
structures standing thereon known as buildings 260-H (commonly known as ‘Mubarak
Building') and 260-D and bounded as follows:

The sale will be of the property of the C.D. above named as mentioned in the schedule below the liabilties (Guarantor) "“’a’eo"' b%mbpre's;nt :"dkffn”’e' belonging fo|| - | Onortowards North Eastby - C.S.No. 1159
and claims attached to the said property, so far as they have been ascertained and those specified in the schedule and owned by Mr. Pankaj Onor : C.S.No.3/59
against each lot/property. Prasad. Onor Westby : C.S.No.2/59&57
~_ The property will be put up for the sale in the lots specified in the schedule. If the amount to be realized is [ | |f the concerned borrowers / Guarantors fail to make payment to Abhyudaya Co-op. Bank Ltd. as aforesaid, then the Abhyudaya | ~ [ Onortowards North Westby : C.S.No. 2159
satisfied by the sale of a portion of the property, the sale shall be immediately stopped with respect to the remainder. | - { co-op, Bank Ltd. shall proceed agamst the above secured assets under Section 13(4) of the Act and the applicable Rules, entirely | | For CS No. 6A/59
The sale also be stopped if, before any lot is knocked down, the arrears mentioned in the said certficate, interest [ [ ineicys cocte Guarantors. OnortowardsNorhEastby : C.5.No.459
costs (including cost of the sale) are tendered to the officer conducting the sale or proof is given to his satisfaction r + C.S.No.
that th(e amuung, of such cenmcaz& interest and costs have been paid g the undersignedr 9 The concerned Borrowers / Guarantors are prohibited by the SARFAESI Act to transfer the aforesaid assets, by way of sale, lease | | on or towards South East by : C.S.No.1
The particulars specified in the annexed schedule have been stated to the best of the information. of the | [0 otherwise without the prior writen consent of the Abhyudaya Co-op. Bar BankLtd Any contravention of the provisions of SARFAESI | | o ortowards South Westby : C.S.No.6/59
i but the i shall not for any error, mis-stat 1t or omission on this proclamation. Act will render the borrowers / Guarantors for and/ or penalty in accordance with the Onortowards NorihWestby : C.S.No. 1159
No officer or other person, having any duty to perform in connection with sale, either directly or indirectly bid | | SARFAESIAct. SECOND SCHEDULE
for, acquire or attempt to acquire any interest in the property sold. Date: 03.08.2026 S~ [Description of the said Units]
The sale shall be subject to the conditions prescribed in Second Schedule of the Income Tax Act, 1961 and Place : Panvel (lxlar;:sha \ﬁéaf%hav) Uit 1.2and of
the rules made thereunder and to the further following conditions: - uthorise: icer .
1. The assets shall be auctioned as per the following details: - (Amount in Rs.) FOR WADIA GHANDYD:E%’ THIS 3rd DAY OF AUGUST 2026
. . DENZIL ARAMBHAN
N of Description of the property | By Increment Bid QSBI | STATE BANK OF INDIA B"“ﬁ;‘ah;‘a"csm:;zfg{;“"‘n'é‘g‘;.f"“wifg“_“;“ ., PARTNER
1 Industrial Gala basement bearing No. 12 (B),] 52,00,000%- 520,500 00000 Officer's Details:- Mobile No. 9892834460 Free Press Journal Marg, Nariman Point, Mumbai 400021

ADDENDUM l'o FORM G ISSUED ON 3RD & 18th JULY, 2026
SIMARA FOODS PRIVATE LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR SIMARA FOODS
PRIVATE LIMITED LOCATED IN THE STATE OF MAHARASHTRA
OPERATING IN MANUFACTURING OF FOOD PRODUCTS, GRAIN MILL PRODUCTS

AND MILLING OF DAL (PULSES) AND DEALING IN IMPORT OF AGRICULTURAL COMMODITIES
IN THE STATE OF MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolu

RELEVANT PARTICULARS

n Process for Corporate Persons) Regulati

ns, 2016)

1. [ Name of the corporate debtor
along with PAN & CIN

SIMARA FOODS PRIVATE LIMITED
CIN: U51101MH1993PTC073090
PAN: AABCMI356K

2. | Address of the registered office

Office No.7, Floor 4th, Plot 237/243,
Barar House, Abdul Rehman Street,
Sutar Chawl, Mandvi, Mumbai City,
Mumbai, India, 400003

URL of website

NA

Pw

Details of place where majority
of fixed assets are located

Details regarding the same can be obtained
from the Resolution Professional trough
email at

5. | Installed capacity of main
products/ services.

Details regarding the same can be ohlamed
from the Resolution Professional through
email at ci

.| Quantiy and value of main
products/ services sold in last
financial year

TNR 14.56 Crores (Appx.) as per the Audited
Financial Statements for the FY 2024-25

7. [ Number of employees/ workmen

Detalls regarding the same can be obtained
from the Resolution Professional through
email at ci m

8. | Further details including last
available financial statements.
(with schedules) of two years,
lists of creditors are available
at URL

Further etails including last available
Financial Statements (with schedules) of
two years, sts of creditors can be obtained
from the Resolution Professional through
email at cirp simarafoods@gmail.com

List of Creditors is available at
Ihttps://ibbi.govin/claims/claim:process/
U51101MH1993PTC073090

3. | Enigioity for resolution applicants
under section 25(2)(h) of the
Code s available at URL

ENigibiiy criteria for Resolution Applicants.
can be obtained from the Resolution
Professional through email at

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT
The Barowers  Guaantorshave been v nolce cald 2007.2026 2 e underprovis o e 6 ofSecury et (Enforocment

Rul Sd/-
Vimal H Vachha

Assistant General Manager & Authorized Officer
State Bank of India

Date: 03.08.2026
Place : Mumbai

{GARE: I may be noted ha,this e-aucton s being held on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS and "WHATEVER | | |15 Lo dateforecapt of xpresson | Revsed Date - Wednescy 02.00.2075
Intendrng idders / purchasers has to ransfer the EMD amount through registration in our service provider BAANKNET e-auction of interest (as extended from earfier date of
‘mode in his Global EMD Wallet well in advance before 03.08.2026)
the aucuon {ime. In case EMD amount s not avaiable n Giobal EMD Walet, sysiem wil ot allow to bid. The Registration, 1. | Date of issue of provisional Ist of | Revised Date - Saturday 12.09.2026
KYC 1r: MD terested bidder prospective resolution applicants | (as extended from earlier date of
maydeposn e 514 EMD win BAANKNET befora i gt of e Aucion Craditol Pre-bd EVID Sl oo given to the bidder only
after receipt of payment in BAANKNET Bank account and updation of such information in the e-auction website. This may take | | ™73, | Last date for submission of Revised Date - Thursday 17.09.2026
some time as per banking process and hence bidders, in their own interest, are advised o submit the pre-bid EMD amount well in objections to provisional list (as extended from eariier date of
advance to avoid any last minute problem. 18.08.9026)
There is no encumbrance known to authorised offcer. However, the Intending bldder should make thelr own engulry and due 08
diligences e payment of ai statutory  non. | || L3+ | Date of ssue of inal st of Revised Date - Sunday 27.09.2026
statutory dues, taxes, rates, assessments, charges, fees etc., owing i y prospective resolution applicants | (as extended from earlle date of
successful bidder only. 28.08.2026)
For dataied term and condilons of the salo, please refer to the link provided i State Bank of India, the Secured Creditor's| || 14. | Date of issue of information Revised Date - Friday 02.10.2026
websites: www.s memorandum, evaluation matrix | (as extended from earlier date of
e o and request for resolution plans to | 02.09.2026)
o bankin CEIT prospective resolution applicants
T5. | Last date for submission of Revised Date - Monday 02.11.2026
resolution plans (as extended from eariier date of
02:10.2026)
16. | Process email d to submit Girp.simarafoous@gmail com
Property id No Property Location Expression of Interest
17| Detalls of the corporate deblor's | Registered as Small Enterprise In the State
registration status as MSME. of Maharashtra vide Udyam Registration
Number: UDYAM-MH-19-0174404
SBINT7568635784 imeli 0 CIRP i X
Date :01.08.2026 For Simara Foods Private Limited
indore

Reg. no. |ss|/|nm:/|pm1ns/2o17 13/1.1301
Al

Process Specific Email ID: cirp.simarafoods@gmail.com
Registered Email ID: navink25@yahoo.com

of Resolution Professional registered with IBBI:

206, Nnvnm Plaza, 0ld Palasia, Indore, Madhya Pradesh, 452018

Navin Khandelwal

olutio
e matter of Simara Foods Private
FA valid till 31.12.2026




Q 79 4 SITTE

e, WHAR , f. 3 SR R0%%

hl*ﬂlndh BO|
wvreTéve ste famegdt wawe wiw
A TS, 6o/ Co, WA, T8, B, G vooood.
W (033) 2RE634¥R, Fhel: SARM.MumbaiSouth@bankofindia.co.in

Fe R oY I\ Wt ontfor TEvrht’ Wel 26,019,035 @ 23.00.20%8 TS
el i $-fereita wiew https://baanknet.com FT B Hhetedr §-
Torera forshl gemmn wed a2, wd wefa g Fefavaa 39 6, wwdia
HIEHTT TG AL A=A fhardl 99, 04,2038 Uft frifora srgsmmias ¢
a R Aefrer §-feactrama st SfYn MHTHEY sEe FoATd A AR

Hh. ¢ o 2 Iofid frewa e Y Tm e enfor wEweRl” ged
£6.06.30%% d 33.0. 2078 TSl FretedT ST FhToR=T Hax:

IN THE COURT OF SMALL
‘CAUSES AT MUMBAI
R.AE. & R. SUIT NO. 585 OF 2026

1. M/s. Indu Enterprises, Registered

Partncrhip fim Having offc at 5041505,
attatray Annex, LT Road, Opp. Railway

Station, Mulund(E). Mumbai — 400081

2. Mr. Anish Balkarishna Joshi Age 44

years, Occ. Business Adultnot known

3.Mr. Mandar Dattatray Vaidya .

Oce. Business Adult not known Both the

partners Of M's. Indu Enterprises. Registered

Partnership firm, Having office at 504/503.

Dattatray Annex, LT Road, Opp. Railway

Station, Mulund (E), Mumbai —400081.

Plaintiffs

VERSUS
Mr. Rajendra T. Mahajan,

Room No. 3, Ground Floor, Krishna Niwas,
Mhatre Nagar. Mithagar Road. Mulund
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(East).
...... Defendant
To.
‘The Defendant abovenamed,
WHEREAS, the Plaintiffs abo\ :‘lmmed have
Defendant

IN THE COURT OF SMALL
CAUSES AT MUMBAI
RAE. & R. SUIT NO. 507 OF 2026
1. Mis. Indu Enterprises, Registered
Partnership firm Having office at 504/505,
Datratray Annex, LT Road, Opp. Railway
Station, Mulund(E), Mumbai — 400081.
2. Mr. Anish Balkarishna Joshi Age 44
years, Occ. Business Adult not known
3. Mr. Mandar Dattatray Vaidya age — 53
years, Occ. Business Adult not known Both
lhe partners Of Mis. Indu Enterpriscs.
ered Partnership firm, Having office at
ey Dattatray Annex, LT Road, Opp.
Railway Station, Mulund (E), Mumbai —
400081 Plaintiffs
VERSUS
Mr. Bhaskar Shetty, Full Name Not Known,
Age- Adult, Oce- Not Known, Room No. 2.
Hari Niwas, A Wing Mhatre Nagar, Mithagar
Road, Mulund (East), Mumbai - 40008 1
<o Defendant

To,
The Defendant abovenamed,
WHEREAS, the Plaintiffs abovenamed hane

against the Deft

praying that this Hon'ble Coute pleased to
direct the Defendant to give quict, vacant and
peaceful possession of the Suit Premises i.e
Room No. 3, Ground Floor, Krishna Niwas. B
Wing, Mhatre Nagar, Mithagar Road, Mulund
(East). Mumbai - 400081, admeasuring
around 250 Sq. Ft. and that this Hon'ble Court
be pleased to orderand direct the Defendant to
pay the arrears of rent from January 2014 till
demolition of the said building in the month of
April, 2023 for an amount of Rs.48.956/-

(Rupees Fourty Eight Thousand Nine
Hundred Fifly six Only) along with 15%
interest and further till final disposal of the
suitas per section 15 of the Maharashtra Rent
Control Act and furthertll the disposal of the
suit and for such other and further reliefs as
prayedin the Plaint.

praying that this Hon'ble Court be pmsed Io
direct the Defendant to give quiet, vacant and
peaceful possession of the Suit Premises i.c
Room No. 2, Hari Niwas, A Wing, Mhatre
Nagar, Mithagar Road, Mulund (East),
Mumbai — 400081 admeasuring around 270
Sq. Ft. and that this Hon'ble Court be pleased
to order and direct the Defendant to pay the
arrears of rent from May 2013 1l demolition
of the said building in the month of April,
2023 for an amount of Rs. 37.261/- (Rupees
‘Thirty Seven Thousand Two Hundred & Sixty
One Only) along with 15% interest and
Farther till final disposal of the suit as per
section 15 of the Maharashtra Rent Control
Actand further tillthe disposal of the suit and
for such other and further reliefs as prayed in
the Pl.nnl

Statement within 30 days from service of|
summons and appear before the Hon'ble

Court, Lokmanya. Tilak Marg, Mumbai - 00
002, in person or by an authorized Pleader
duly instructed and able to answwer all material
questions relating to the suit or who shall be

file your Written
Statement within 30 days from service of
summons and appear before the Hon'ble
Judge presiding in Court Room No. 10, Ist
Floor, New Annex Building, Small Causes
Court, Lokmanya. Tilak Marg, Mumbai - 400
002, in person or by an authorized Pleader
duly instructed and able o answer all material
questions relating (o the suit or who shall be

accompanied by some other person able to
1 such th it, 2026

answer

accompanied by some other person able to
ISWCT h st,2026

at 245 pm., to answer the abovenamed

at 2.45 pm., to answer the abovenamed
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The spirit or Mlumbai

years old!

IN THE COURT OF SMALL
CAUSES AT MUMBAI

RAE. &R. SUIT NO. 586 OF 2026
1. M/s. Indu Enterprises, Registered
Parmersip fim Haing offec at 5041505,
Dattatray Amicx, LT Road, Opp. Railway
Station, Mulund (E), Mt 0081
2. Mr: Anish Balkarishna Joshi Age Adult,
Oce. Business Adultnot known
3. Mr. Mandar Dattatray Vaidya Age Adult,
. Oce. Business Adult not known Both the
parters OF M. Indu Enterriscs, Regitred
Putnrsip frm, Having office at S04
Dattatray Annex, LT Road, Opp. Railway
Station, Malund (E) Mo 001
. Plaintiffs

VERSUS
M. Sh: Kamlak

PUBLIC NOTICE

Under instructions of my client, who
proposed to purchase Gala No. 204 -
B, on 2nd Floor, in the Building of
Virwani Industrial Premises Co-
operative Society Ltd., at Western
Express Highway, Goregaon East,
Mumbai — 400063, (hereinafter
referred to as the “Said Gala”), from
Dolly Dhandia who is the present
owner of the said Gala. The following
original agreements pertaining to the
said Gala are irrecoverably lost or
misplaced while travelling in
Goregaon East.

(1) Original Agreement dated 17the
Day of May, 1977 entered between
M/S. N.M.VIRWANI & Co. and
RAJESH SHANTIBHAIMODY:

(i) Agreement Dated 1st Day of
October, 1984 entered between
RAJESH SHANTILAL MODY AND
M/S.GOMMAINDUSTRIES.

My client have proposed to purchase
the said Gala. Any person/s who
has/have any claim, right, title and
interestin the said Gala and in the first

original by way of sale,
gift, exchange, mortgage, charge,
lease, lien, succession o in any other
manner whatsoever should intimate
the same to the with

Gholatkar,
Adult, Oce- Not Known, Lastly residing at
Room No. 37, A Wing, Hari Niwas, Mhatre
Nagar, Mithagar Road, Mulund (East),
Mumbai - 400081
444444 Defendant

To,

The Defendant abovenamed,
WHEREAS, the Plaintiffs abovenamed have
instituted the above suit agains the Defendant
praying that this Hon'ble Court be pleased to
direct the Defendant to give quiet, vacant and
pesceful possssion ofth Suit Preises i
Room N i Nivwas, A Wing, Mhatre
Nagar, Mith aw Road, Mulund (East),
Niumbai — 400081 admeasuring around 270
Sq. Ft. and that this Hon'ble Court be pleased
o order and direct the Defendant to pay the
arrears of rent from December 2014 ill
demolition of the said building in the month of
April, 2023 for an amount of Rs. 37.261/-
(Rupees Thirty Seven Thousand Two
Hundred & Sixty One Only) along with 15%
interest and further till final disposal of the
suit s per scction 15 of the Maharashira Rent
Control Act and further til the disposal of the
suit and for such other and further reliefs as
prayedin the Plaint.
Youare hereby summoned o file your Witten
Statement within 30 days from service of
summons and appear before the Hon'ble
Judge presiding in Court Room No. 6, 2nd
Floor, Old Building, Small Causes Court,
Lokmanya. Tilak Marg, Mumbai - 400 002, in
person or by an authorized Pleader duly
instructed and able to answer all material
questions relating to the suit or who shall be
acconparied by somo ather person ble to

sufficient documentary proof within
15 days from the date of publication of
this notice at the address provided
hereunder. In case no objections are
received within the aforesaid time, it
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20245 pom. to. mwer the abovenamed
lenm and as the day fixed for your
appearance is appointed for the final disposal
of the suit, you must be prepared to produce
all your witnesses on that day and you are

VERSUS
Mrs. Vrushali Sanjay Pawar,

adult, Oce. Not Known, Lasily Residing at
Room No, 14, B Wing, Hari Niwas, Mhatre
Nagar, Mithagar Road, Mulund’ (East),
Mumbai - 400081

AAAAAA Defendant

The Defendant abovenamed,
WHEREAS, the Plainiffs

M/s. Samartha Development Corporation
(Builders), by Articles of Agreement dated
30.06.1982 and Supplementary Agreement
dated 23.10.1983, sold the Said Flat to
Mr. Hebibullah Mohammed Showghi Yezdi.
Thereafter, by a Sale Agreement dated
07.04.1994, the Said Flat was sold to Mr.
Dibyendu Kishore Guha and Mrs. Gayatree

Mr

instituted the above suitagainst the Betonian:
praying that this Hon'ble Court be pleased to
direet the Defendant 0 give quiet, vacant and
peaceful possession of the Suit Premisesi.¢
Room No. 14, Hari Niwas, B Wing, Mhatre
Nagar, Mithagar Road, Mulund (East).
Mumbai - 400081, admeasuring around 270
Sq. Ft. and that this Hon'ble Court be pleased
10 order and direct the Defendant to pay the
arrears of rent from May 2013 till demolition
of the said building in the month of April,
2023 for an amount of Rs.37,261/- (Rupees
Thirty Seven Thousand Two Hundred & Sixty
One Only) along with 15% interest and
further Gl final disposal of the suit as per
section 15 of the Maharashtra Rent Control
Actand further ill the disposal of the suit and
for such other and further reliefs as prayed in
the Plaint.
Youare hereby summoned o file your Witten
Statement within 30 days from service of|
summons and appear before the Hon'ble
Judge presiding in Court Room No. 20, 4th
loor, New Annex. Building, Small Causes
Court, Lokmanya. Tilak Marg, Mumbai - 400
002, in person or by an authorized Pleader
duly instructed and able to answer all material
questions relating to the suit or who shall be

g
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29.09.2012, leaving behind his wife Mrs.
Gayalree Dibyendu Guha, daughter Mrs.
Sushmita Satyendranath Dutt, and son Mr.
‘Soumendu D. Guha as his only legal heirs. Mrs.
Gayatree Dibyendu Guha expired intestate on
31.05.2018, leaving behind her daughter Mrs.
Sushmita Satyendranath Dutt and son Mr.
Soumendu D. Guha. Mrs. Sushmita
Satyendranath Dutt expired intestate on
14.09.2025, leaving no surviving legal heirs,
her husband Mr. Satyendranath Dutt having
predeceased her on 28.04.2011, and the
couple having died issueless.

Mr. Soumendu D. Guha thereafter obtained
Letters of Administration from the Hon'ble High
Court of Judicature at Bombay in Testamentary
Petition No. 6067 of 2025 pursuant to Order|
dated 02.04.2026. Subsequently, by a Transfer|
Deed dated 22.04.2026, duly registered under|
Registration No. MUIM31-9412-2026 dated
22.04.2026, the Said Fiat was transferred and
vested absolutely in the individual name of Mr.
Soumendu . Guha.

Any person or persons having any claim, right,
titl or Interest of whatsosver nature i respect
of the Said Flat and/or the shares attached
thereto by way of sale, morigage, charge, lien,

Plaintiff, and as the day fixed for your
appearance is appointed for the final disposal
of the suit, you must be prepared to produce
all your witnesses on that day and you are
hereby required to take notice that i default
of filing the Written Statement or your
appearance on the day before mentioned, the
suit will be heard and determined in your
absence and you will bring with you or send

nied by same other person able 1o | lese, tenancy, license, mheritance,
answer August, 2026 gift, trust, maintenance,
at 245 pam.. 1o answer the abovenamed

possession, easement, agreement, decree,
order, or otherwise, are hereby required to
intimate the undersigned in writing, together
with documentary proof in support of such
claim, within 14 (Fourteen) days from the date
of publcation ofthis Notice, faing which such
claim, If any, shall be deemed to have been
waived andor abandoned, and my Ciint shal
complete the proposed transaction without any

by your Pleader,

inténdtorely in support of your defence:
You may obtain the copy of the said Plaint
from Court Room No. 20 of this Hon'ble
Court.

under the seal of the Court
s 16th day of July, 2026.
sdi-

Registrar

further

Date: 03-08-2026
Place: Mumbai

Dr. Adv. Jyoti A. Panickar

17A Lower Ground, A Wing,

press Zona Gommercial Hub,

Mumhal Dll Western Express Highway,

Malad (East), Mumbai - 400 097.
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